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KP’s need a political settlement, not
administrative rigmarole: Panun Kashmir

RK Nzws Szrvice

New Delhi, Aug 04: The
Panunkashm irorgenisstion
haes sa id that Kashmiri Pan
dits need a political settle-
ment, not administrative

tions held a meeting today
in New Delhitodiscussthe
current socho-polit bcal sce
nario affecting their fate
and future.
Accordingtoa statement
issued here, the meeting
was presided over by Viren
der Raina, President, Pamun
Kashmir who is currently
an a visit to DelhiNCR.
Others who attended the

gl e frnoliubod @ehil

Bagatl, general secretary
(Org) PK and P.L. Razdan,
senbor activist ol JKIDPWS.
Ashwani Kumar Chrungoo,
senior BJP & KP leader and
human rights defender was
the special invitee in the

meeting
The meeting discussed a
variety of issues concerning
the displaced Kashmiri
Pandits.

“Thet ime hascometooun
fromt the harsh truth - Kash

ognition of the md
Kashmiri Pandits, and the
esstablishment of a Hoemedand
within Kashmir, as articu
lated in the historic Marg:
darshan Resolut konof 1091,
.ﬂ-mln ?-&hmlnd-lﬂ

The National Human
Rights Commission's
(NHRC) pronounosment of
1999 in regard to the issue
of genocide of the Pandits
needs Lo be taken to logical
oconchusion through a legis-
lative process. There can
benoforgettingor forgiving
inregard to what was dane
to the Pandits in Kashmir,
the members sabd.

The statement issued by

the organisation revealed
that it isdeeply painful that,
ingforcibly

oommunity

dispossess ion, death, depri.
vationanddispersion. How.
ever, the initiative of the
Delhi government and the
activists involved in the
struggle for restoration of

o [ g N P P ey v

e favtial i O mppiTely

ated and recognised.
Theorganisat ionsakd that
the demand for homeland
s fully restarative. [t seeks
to reclaim dignity, safety
and cultural resurgence in
a defined territory within
Kashmir, under Indian sov.
ervignty. Itseeksrecognition
of penocidesothat theor imes
against humanity of the past
are acknowledged and not
repoeated In future.
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Opposition ups ante on SIR, government says will be forced to push bills

Rijiju made it clear that a debate on SIR cannot take place in Parliament as the exercise
is part of the Election Commission’s administrative action and functioning

https://www.newindianexpress.com/nation/2025/Aug/05/opposition-ups-ante-on-sir-
government-says-will-be-forced-to-push-bills

Preetha Nair Updated on: 05 Aug 2025, 8:15 am

2 min read

NEW DELHI: As the stalemate over Bihar SIR continues to paralyse Parliament
proceedings, the government on Monday said that it will be forced to press for the
passage of crucial bills if the Opposition parties don’t budge from their adamant position.

The Speaker cited the precedent of former speaker Balram Jakhar, who turned down a
demand for a discussion in the House on the Election Commission’s functioning, given
that the poll panel is conceived as an independent entity.

Despite the opposition suggesting that if the government is unwilling to discuss SIR,
discussions can be had on electoral reforms, voter deletion etc, the government refused
to concede to the demand.

Later, speaking to reporters, Parliamentary Affairs Minister Kiren Rijiju insisted that the
government wants a thorough discussion in Parliament over its bills but will be compelled
to push for their passage from Tuesday in “national interest” as the proposed legislations
are important for governance.

Hitting out at the opposition parties, he said that they had agreed to a two-day discussion
over the National Sports Governance Bill and National Anti-Doping (Amendment) Bill,
both of which were scheduled to be taken up together for consideration and passage in
the Lok Sabha on Monday, but they disrupted proceedings.

The minister, however, made it clear that a debate on SIR cannot take place in Parliament
as the exercise is part of the Election Commission’s administrative action and functioning.
Parliament can discuss electoral reforms but not the EC’s functioning, he said, adding
that the poll watchdog has carried out SIR earlier as well.

Speaking to this paper, Congress chief whip Manickam Tagore said that the government
has shut doors for the opposition on the issue.

He asserted that the Law Minister and Parliamentary Affairs Minister must answer why
the government is blocking discussion on SIR, an issue directly linked to millions of Indian
citizens’ right to vote.He pointed out that Parliament has always exercised oversight on
Constitutional Bodies.
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He said that Parliament has debated issues such as electoral bonds, voter ID—Aadhaar
Linking, appointment of Election Commissioners, Model Code of Conduct, role of CAG
after the 2G report, Conduct of UPSC exams and Reports of NHRC, but no Speaker

stopped that.
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Mental health crisis in Indian prisons is worse than what official data says

Suicides in Indian prisons are significantly higher than in the general population, yet most
psychiatrist posts remain vacant, and mental health data are scant.

https://www.thenewsminute.com/features/mental-health-crisis-in-indian-prisons-is-
worse-than-what-official-data-says

Written by: Shreehari Paliath
Published on: 04 Aug 2025, 11:54 am
Trigger warning: There are references to suicide and self-harm in this story.

Despite housing one of the world’s largest prison populations, a majority of them
undertrials, and from marginalised communities, India has few comprehensive data on
mental health conditions behind bars. The limited official data already point to a severe
crisis, but experts and independent studies say the reality is far worse.

As per the last Prison Statistics India report published by the National Crime Records
Bureau (NCRB), 119 prisoners died by suicide in 2022. That is a suicide rate of 20.8 per
100,000 prisoners, 67% higher than the national average among the general population.
An analysis of Prison Statistics India reports from 2014 to 2022 revealed:

At least 9,084 of 5,73,220 prisoners in 2022, that is, 1.6% prisoners, reported mental
illness. By 2023, this number rose to 16,503 prisoners, according to the Supreme Court’s
Centre for Research and Planning.

Suicide accounted for about 80% of unnatural deaths (779 out of 980) in prisons between
2017 and 2022.

Two in three sanctioned posts for psychologists and psychiatrists in prisons were vacant
in 2022, the highest since 2016. The year 2018 was the only year where more than 50%
posts were filled.

Only nine women psychologists and psychiatrists were employed in prisons in 2022, six
of whom were in Tamil Nadu.

Experts told IndiaSpend that mental illness is more widespread among prisoners than
NCRB data suggest. Inadequate evaluation, due to resource constraints and lack of
training, also prevents effective monitoring, auditing, and assessment of the extent of
mental health issues and care required.

Legal research think-tank Pacta’s July 2025 rerport also pointed out that the absence of
updated data on mental illness and other disabilities in the Indian prison system acts as
a barrier to meaningful reform.

Why govt data are underestimates
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Several studies indicate that mental health issues in prisons far exceed official numbers.
A 2021 handbook published by National Institute of Mental Health and Neurosciences
(NIMHANS) to address mental health issues in prisoners during Covid-19 cited multiple
studies conducted between 2011 and 2014, showing that the prevalence of mental illness
in various state prisons ranged from 23.8% to 82%, at least 10 times higher than the
official prison data for 2022.

Uttar Pradesh had the largest share of inmates with mental illness, at 23%. Kerala and
Odisha followed, each accounting for 9% of prisoners with mental illness.

“The prevalence of mental illness is much higher than shown in NCRB prison data,” said
Vijay Raghavan, professor at the Centre for Criminology and Justice, Tata Institute of
Social Sciences, Mumbai.

“At least two-thirds of people in jails have anxiety, hopelessness, depression,” Sanjeev
Jain, emeritus professor at the Department of Psychiatry, Molecular Genetics Laboratory
at NIMHANS Bengaluru, told IndiaSpend. “But we do not know if it is due to the prison
environment, or because psychiatric evaluation at the time of conviction is not done.
There is no baseline data."

“Often, young prisoners come from disturbed personal lives, face social exclusion, and
may not show clear signs of mental iliness at the time of their brush with the law,” he
added.

A 2011 study by NIMHANS found that Bengaluru Central Jail had only one psychiatrist
for more than 5,000 inmates. It said according to the MINI criteria, 4,002 prisoners or
79.6% could be diagnosed with either a mental iliness or substance use disorder.

Even after excluding substance abuse, more than one in four inmates had a diagnosable
mental disorder. About 12.7% had a lifetime history of major depressive episodes, and
9.1% had a current episode, twice the rate seen in the general population.

The study also reported that two out of every 100 inmates had attempted suicide, and
more than seven per 100 had deliberately self-harmed. It said, “Considering that only 2%
of the prison population self-reported any mental illness, it can be understood that a
systematic assessment improves identification of diagnosable mental disorder by 14
times.”

A Telangana prison official who wanted to remain anonymous also contested the state’s
official figure of 2% of inmates with mental iliness, which is the same as the national prison
average. He told IndiaSpend that the actual number is likely much higher, with many
inmates on medication and more severe cases referred to mental health institutions.

The official said that the state prison administration relies on volunteer counsellors from
civil society organisations, and new entrants are often unwilling to share mental health
issues due to mistrust, while only the more severe cases are identified and treated. “If the
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prison medical staff provided these services, it would ensure continuity and help build
trust with inmates.”

The UN Standard Minimum Rules For The Treatment Of Prisoners, or the Nelson
Mandela Rules (Rule 30), also recommend that prisoners must be screened for
healthcare issues and needs, including psychological or other stress, at the time of their
admission in jails.

1 mental health worker for every 23,000 prisoners

In 1,330 prisons across the country, holding over 570,000 inmates, only 25 psychiatrists
or psychologists were employed in 2022--one for about 23,000 inmates.

In the same year, 25 of 36 states and Union Territories in India had not sanctioned a
single post for psychologists or psychiatrists. Among them were Uttar Pradesh, Bihar and
Madhya Pradesh--which house over 40% of the prison population and have occupancy
rates above the national average.

In 30 member states of the European Union that reported figures to the Health in Prisons
European Database, there were 1.4 psychiatrists for every 1,000 prisoners. In contrast,
based on 2022 prison data, India had just 0.05 psychiatrists per 1,000 prisoners.

This also falls short of the 2016 Model Prison Manual issued by the Ministry of Home
Affairs, which recommends at least one psychologist or counsellor for every 500
prisoners. But the manual only provides guidance and is not binding on the states that
govern prisons.

The Mental Healthcare Act 2017, however, mandates that at a minimum, the state
governments must train medical officers in public healthcare establishments and prisons
“to provide basic and emergency mental healthcare”. It says that a mental health
establishment must be set up in the medical wing of at least one prison in every state.

A June 2023 advisory issued by the National Human Rights Commission (NHRC) urged
governments to fill existing vacancies and increase staff strength; train prison personnel
in mental health, including refresher courses every three years; screen and monitor at-
risk prisoners; and implement a Gatekeeper model, in which select inmates are trained
to identify and refer those at risk.

Every jail is supposed to have a psychologist and psychiatrist, but these positions almost
never get filled, said Jain of NIMHANS. Raghavan of TISS said if psychiatrist posts remain
vacant, states should at least hire social workers or counsellors on contract to focus on
preventive mental healthcare.

But most states don’t have any meaningful mental health screening or periodic
assessments in prison, said Maitreyi Misra, Director, Mental Health and Criminal
Justice, The Square Circle Clinic, NALSAR University of Law, Hyderabad. “There’s a
health pro forma which is administered to prisoners at the time of their entry into prisons
which has one generic question regarding mental health.”
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Misra added that the prisons she had visited and had knowledge of had not implemented
the NHRC guidelines. “The guidelines themselves are also not sufficient because they're
too vague and not sure how much of the guidelines are backed by evidence. Even where
the guidelines may be implemented, | am not sure their effectiveness is being reviewed.
We simply don’t have policies for effective suicide prevention.”

According to the Supreme Court’s Centre for Research and Planning report, prison
departments responded in “affirmative that the initial health screening of the newly
admitted prisoners includes mental health screening”. But there were variations in the
way states screened. In most of Odisha’s jails, screening of new inmates is done by a
clinical psychologist and psychiatric social worker, while in Gujarat, Puducherry,
Jharkhand, Madhya Pradesh, Chhattisgarh, new inmates are “behaviourally examined”
by the jail medical officer.

Kerala, Jammu & Kashmir and Manipur reported that although health screening was done
for new jail admissions, there was no standard procedure of mental health screening of
the newly admitted prisoner.

The report also showed health screening in most states is done by the medical officer.
Except for Odisha, Telangana, Karnataka, Manipur and in a few jails in Nagaland, they
were not given any training to provide basic and emergency mental healthcare, which
was in contravention to Section 31(2) of Mental Healthcare Act, 2017

Record-keeping, peer networks in jails

The Model Prisons And Correctional Services Act, 2023 for managing prisons, which
was shared with the state governments by the Union home ministry in May 2023, provides
for the transfer of prisoners to mental healthcare institutions after the permission of the
Mental Health Review Board.

But the India Justice Report 2025 noted that only six states and one UT--Assam, Haryana,
Karnataka. Meghalaya, Nagaland, Odisha, and Ladakh--mandate prisons to maintain a
record of mentally ill inmates.

With gaps in the state mental health system, some prisons have turned to peer networks.
Initiatives such as Unnati in Telangana and Samarth in Gujarat prisons focus on bringing
cognitive behavioural change in inmates through peer counselling.

Speaking to IndiaSpend, the Telangana prison official said that while a proper mental
health evaluation process has not been established in the state, psychiatrists from district
hospitals visit for weekly screening of prisoners and civil society organisations help train
inmates and staff to identify those at risk. Despite that, some cues may not be visible.

IndiaSpend has reached out to the Ministry of Home Affairs for comments on its initiatives
to address the mental health crisis in prisons, including data collection, monitoring, suicide
prevention, and prisoner screening. We will update this story when we receive a
response.
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Of the 9,084 prisoners with mental illness reported in Prison Statistics India 2022, about
63% were undertrials. While convicts see a higher prevalence of mental illness, the
uncertainty and immediate stress on undertrials makes them particularly vulnerable. A
World Health Organisation report on Prisons and Health notes that detainees held on
remand, particularly those subjected to restrictions such as solitary confinement, are more
vulnerable.

Misra of The Square Circle Clinic said, “Despite the high proportion of undertrials in India,
and research showing that undertrial prisoners, particularly new entrants, are much more
likely to attempt suicide than those convicted, there are no policies or interventions to
address the unique problems they face.”

Women prisoners have little to no basic infrastructure, support

Another vulnerable group in prisons are women. Although their numbers are much lower-
-23,772 women were behind bars in 2022--the jail conditions, especially for those with
children, make them more susceptible to mental health issues, as IndiaSpend reported.

Vijay Raghavan of TISS told IndiaSpend that lower socio-economic status, abandonment,
isolation, loss of access to children, and the loss of a social role in traditional societies
severely impact imprisoned women’s mental health.

The 2016 Model Prison Manual recommends that at least one woman psychiatrist be
appointed in every prison--meaning at least 34 women psychiatrists, one for each 34
women'’s jails across 16 states. But only nine were employed nationwide in 2022, six of
whom were in Tamil Nadu.

The United Nations Rules for the Treatment of Women Prisoners and Non-custodial
Measures for Women Offenders (Bangkok Rules) states that gender-specific healthcare
services, at least equivalent to those available in the community, should be provided to
women prisoners.

Mental health crisis plagues prisons worldwide

A 2024 study led by the University of Oxford--compiling, reviewing and analysing data
and major studies from over 50 high, medium and low-income countries--found that
prisons had “high rates of depression and post-traumatic stress disorder, or PTSD, as
well as substance use and alcohol use disorders”.

The study noted that 11.4% of prisoners had depression, compared to 6-8% in the general
population. Additionally, 9.8% had PTSD and 3.7% had a psychotic disorder--at least
double the rate found in the general population.

In the United States, according to the 2021 Bureau of Justice Statistics data, more than
6,200 local jail inmates died by suicide between 2000 and 2019. Suicide deaths in jails
increased by 13% over this 20-year period. More than three-quarters of those who died
by suicide were “unconvicted and awaiting adjudication of their current charge”.
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What is keeping the crisis brewing?

“Earlier, the civil system of medicine coordinated with the judicial and legal system, but
now they are separate services,” said Jain of NIMHANS, explaining that “now a doctor
who joins the jail service does not have to see others outside the system, unlike before.
Medical college, civil hospital, community health staff are all separate leading to a lack of
avenues of growth of medical professionals and inadequate incentives.”

Raghavan, who also heads Prayas, a TISS initiative focused on criminal justice, pointed
to multiple stressors--lack of family support, socio-economic conditions, and routine
prison operations like jhadti (inspection) or alarm bajna during emergencies such as
escape attempts. “These can be extremely stressful.”

In addition, uncertainty and limited legal resources, particularly among those from
marginalised groups, significantly impact inmates’ mental health, said Kaustubh Joag, co-
director and senior research fellow at the Centre for Mental Health Law and Policy, Indian
Law Society, Pune.

Joag, a psychiatrist who has assessed death row prisoners in distress, said that prisons
often have “hierarchies which lead to discrimination and bullying, adding to the distress”
and “suicidal ideation can exist even without depression, and may be triggered
impulsively”.

Besides the need for sensitisation around mental health, Joag emphasised the
importance of care beyond the biomedical approach. He said basic infrastructure is
crucial for wellbeing, including sanitation, food, recreational facilities, and occupational
activities.

The 2011 NIMHANS review of mental health in prisons said: “Prison health is often
neglected and continues to be ignored despite accumulating objective evidence
supporting the need for rational health policies in prisons...politicians, policy makers,
bureaucrats and community leaders have ignored this area, citing various reasons such
as ‘prisoners need not be treated’, ‘let them suffer’, insufficient funds, non-availability of
trained manpower.”

Shreehari Paliath reports on social justice issues including labour, migration and criminal
justice, and public policy. Ashwin Sreekumar, an intern at IndiaSpend, assisted with the
data.

This report was originally published in IndiaSpend and can be accessed here.

If you are aware of anyone facing mental health issues or feeling suicidal, please provide
help. Here are some helpline numbers of suicide-prevention organisations that can offer
emotional support to individuals and families.

Tamil Nadu

State health department's suicide helpline: 104
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Sneha Suicide Prevention Centre - 044-24640050 (listed as the sole suicide prevention
helpline in Tamil Nadu)

Andhra Pradesh

Life Suicide Prevention: 78930 78930

Roshni: 9166202000, 9127848584

Karnataka

Sahai (24-hour): 080 65000111, 080 65000222
Kerala

Maithri: 0484 2540530

Chaithram: 0484 2361161

Both are 24-hour helpline numbers.

Telangana

State government's suicide prevention (tollfree): 104
Roshni: 040 66202000, 6620200

SEVA: 09441778290, 040 27504682 (between 9 am and 7 pm

Aasara offers support to individuals and families during an emotional crisis, for those
dealing with mental health issues and suicidal ideation, and to those undergoing trauma
after the suicide of a loved one.
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Iron Clamps, Twisted Private Parts: Lt. Colonel Purohit's 2013 Letter To NHRC
Reveals Chilling Account Of Police Brutality

In the handwritten letter, Purohit alleges that he faced brutality and assault by Col. R.K.
Srivastav, Param Bir Singh, and other ATS personnel.

https://www.republicworld.com/india/iron-clamps-twisted-private-parts-lt-colonel-purohit-
s-2013-letter-to-nhrc-reveals-chilling-account-of-police-brutality

India News | 3 min read
Reported by: Ankita Paul

A letter written by Lt. Colonel Prasad Shrikant Purohit to the National Human Rights
Commission (NHRC) in 2013, detailing the brutal assault he was subjected to at the hands
of former Indian Police Service (IPS) officer Param Bir Singh and others during the
investigation into the 2008 Malegaon blast case, has surfaced online.

In the handwritten letter, Purohit alleges that he faced brutality and assault by Col. R.K.
Srivastav, Param Bir Singh, and other ATS personnel.

Torture During Detention (29 October—5 November 2008)

The letter states that during his detention from 29 October to 5 November 2008, Purohit
was brutally beaten by Col. R.K. Srivastav and Param Bir Singh using their hands, feet,
and shoes. Purohit alleges that he was held down by ATS personnel, who subjected him
to relentless assault, including twisting and pulling of his private parts, pulling his body
hair, and slapping him continuously.

According to the letter, Purohit was repeatedly threatened with an encounter killing, told
that explosives would be planted at his home, and warned that his mother, wife, and sister
would be stripped and jailed.

In his letter, Purohit claims that Param Bir Singh used the filthiest sexual expletives to
abuse him.

Torture Post-Arrest (After 5 November 2008)

Purohit states that after his arrest on 5 November 2008, he was transferred to ATS Kolaba
Police Station and placed in a soundproof, windowless cell with the air-conditioning set
to a low temperature. He was subjected to “U-clamp stretching” under the instructions of
Param Bir Singh. He further alleges that his legs were tied and forcefully pulled to 180
degrees using iron clamps fixed to the floor.

Later, Purohit was allegedly suspended naked in a “flycatcher position,” with his ankles
and wrists tied to a metal bar 10 feet high. His body was repeatedly slammed against an
iron pole, causing severe lower back injuries, according to the letter.
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Purohit has now sought an independent inquiry by the NHRC into the role of Param Bir
Singh and other officers in brutally assaulting him during his detention and arrest.

The shocking revelations in the letter provide a glimpse into police brutality in the country
and the severe punishment inflicted on the accused based merely on suspicion.

NIA Court Acquits All Accused Including Lt Col Purohit In Malegaon Blast Case

On September 29, 2008, six people were killed and 95 others injured when an explosive
device strapped to a motorcycle detonated near a mosque at Bhikku Chowk in Malegaon
city. Originally, 11 individuals were accused in the case.

On July 31, 2025, the NIA Court acquitted all the accused, including Lt Colonel Purohit.
The court examined 323 prosecution witnesses and eight defence witnesses before
delivering the verdict. All seven remaining accused were acquitted of charges under the
Unlawful Activities (Prevention) Act, the Arms Act, and all other applicable charges.
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Full NHRC Complaint Alleging Torture on Col. Purohit Made Public

https://www.republicworld.com/videos/india/col-purohit-nhrc-letter-torture-malegaon-ats

A detailed complaint submitted to the National Human Rights Commission (NHRC) by Lt
Col Shrikant Prasad Purohit—an accused in the 2008 Malegaon blast case—has been
made public. In the letter, Col. Purohit alleges that he was subjected to torture and
mistreatment by officers of the Anti-Terrorism Squad (ATS), who allegedly tried to force
a confession out of him through coercive means.

Akshat Mittal
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Two more accused arrested for abetting student’s suicide at Odisha college

https://www.hindustantimes.com/india-news/three-more-accused-arrested-for-abetting-
student-s-suicide-at-odisha-college-101754283477602.html

By Debabrata Mohanty | Published on: Aug 04, 2025 10:27 am IST

Police said the student was allegedly instigated to take the extreme step, and some of
fellow students reportedly filmed her self-immolation and aided the act

Two more accused have been arrested for alleged criminal conspiracy and abetting a 20-
year-old student’s suicide at a college in Odisha’s Balasore. The student set herself afire
over inaction on her sexual harassment complaint against her department head.

Police said she was allegedly instigated to take the extreme step, and some of the
students reportedly filmed her self-immolation and aided the act instead of intervening.

The two accused arrested late on Sunday include a member, Jyotiprakash Biswal, and
an office bearer, Subhra Sambit Nayak, of Rashtriya Swayamsevak Sangh’s student
wing, Akhil Bharatiya Vidyarthi Parishad (ABVP). “...we found their involvement in
instigating the woman to take the extreme step,” said a police officer, who did not want to
be named.

The two accused were produced in a court and remanded in 14-day judicial custody.
Biswal was interrogated to reconstruct the events leading to the incident.

ABVP national joint organising secretary Govind Nayak refused to comment when asked
about Nayak and Biswal.

On July 1, the 20-year-old student registered a complaint with the college’s Internal
Complaints Committee, accusing Samir Kumar Sahoo of sexual harassment. Sahoo had
debarred her and eight other students from appearing for an internal examination on June
30, citing their low attendance.

The student met the college principal, Dilip Ghose, and Sahoo on July 12 before pouring
petrol on herself and self-immolating. She died two days later.

Sahoo and Ghose were arrested under Bharatiya Nyay Sanhita’s sections 108 (abetment
to suicide), 75(1)(ii )(demanding sexual favours as a form of sexual harassment), 78
(stalking), 351 (2) (criminal intimidation), and 3(5) (common intention).

The First Information Report lodged in the case said Sahoo allegedly mentally tortured
the 20-year-old for refusing sexual favours. It accused Ghosh of inaction and mentally
torturing her, and threatening her to accede, failing which he would rusticate her from the
college and fail her in the exam.
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Ghosh allegedly called her to his office and forced her to apologise to Sahoo and coerced
her to withdraw the complaint. The FIR said the behaviour compelled her to set herself
afire.

A four-member University Grants Commission fact-finding team on Friday completed its
probe into the suicide. The state higher education department, the National Commission
for Women, and the National Human Rights Commission have also completed their
separate probes.
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20 T P Biciol BET B ATHTAT & [T IHAH & HHA H &l BT FRWR

Odisha Student Sucide: ST & AR H 20 1A B Bleiol SHT DI ATHTAT & foIw
IHIH & A | &l S, YT Aad A1 SR Sifd bR foward, & TRwR fasar man
gl

https://www.patrika.com/national-news/odisha-balasore-two-students-arrested-for-
allegedly-abetting-suicide-of-a-20-year-old-college-student-19835429

Yd-%R | Devika Chatraj, Aug 04, 2025

ABVP Member Arrested: 3SR & AR ford § T 20 aulT Hleis IET D ATHSE &
AT B gferd A & BT, U1 Iiad A1 SR Sifd U foward, & IRwR foar 51 78
g BHR HigH W AgIfdened # g3, Sgl 861 7 Hidd aR W IF IadtsT 3R
NeffOrs Repie WRIT B BT YHDB! & §1G 1 JdTs B dicie] URIR H & I AT T ot 2|
TR o TR ST H 14 SATs 2025 P 39! G 8 T

AT & I IHIH & 3RT H FIRTAR

e 3 a1 SIRIFET IR TR & ot IHaM 3R WIFTRT I2 BT 3RIT AT g1 SNfe=m
e &1 SIRTY AT A o & §16 Gl &l 14 fad &1 =a1ie fexmaa & O fean smm A
Plcrel 1 AR Rierd A o fqurmee TR $UR 9 & Raarw a9 Idis &t
R1wrad gol &1 ff, fST% J1e Hicst U= A B IR W 39 R Rierd a9 a4 &1 gad
ST | 3% 916 JHR HUR ATg 3R Hias & FHIRTd ey o & off Fefad #R iRuaR
fopa T |

3fsen & cm A fear sy

ISR & GeHa Hig aR01 ARl 4 39 gl R g9 Idd dHRd U bl & URAR &I
3y e fos St &1 T Ton & St g AHaTteR ST SR It Afga
AN 7 +ft 39 AW &1 I foram B 1 9o 39 Ama § T84 S R el |, o e
Turfad Sl &t YT ot o sdrd o ST I8! g
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Girls dropping out of school

The report of the National Human Rights Commission has revealed the shocking truth
that about 39.4% of girls aged 15 to 18 years have dropped out of school. The reasons
behind this silent exodus from education are distance of schools, unavailability of
transport, lack of toilets and fear of safety. This situation not only reflects the failure of a
system but also the weakness of social mindset. This article questions whether we are
really giving priority to the education of daughters or are we just getting self-satisfaction
by coining slogans?

https://brighterkashmir.com/girls-dropping-out-of-school

August 05, 2025 | Priyanka Saurabh

The slogan 'Beti Bachao, Beti Padhao' shines on every street corner, government
buildings and banners, but this slogan does not reach the villages and settlements where
daughters are dropping out of school every day. A recent report has revealed that 39.4%
of girls in the age group of 15 to 18 years are out of school. This figure is not just a number,
it is a harsh comment on our social structure.

Distance from home to school, lack of safe transport, lack of higher secondary schools,
condition of toilets and social insecurity — all these things are not the subject of any
research paper, but are the ground realities with which thousands of girls are struggling
every day. And ultimately they have to give up education. Government figures may show
increased enrollment, but the reality is that girls are not able to stay in school after
enroliment.

Look at a common rural scenario. Schools up to fifth standard are nearby, but after eighth
standard the school is far away. There is no transport facility. No bus, no bicycle, no
female companion or guide. Parents are afraid to send their daughter alone for five
kilometers. They worry that there may be some molestation on the way, some accident
may happen. Due to that worry, the girl stops going to school.
Talking about toilets, it is not just a matter of convenience but also of self-esteem and
health. Girls go through a period of transition during adolescence where a clean and safe
toilet can determine the continuity of their education. But most government schools either
do not have toilets or if they do, they are dirty, unsafe, or damaged. This becomes another
reason for parents to withdraw  their daughters  from school.
Security is a big issue. Sending teenage girls to schools where there are no female
teachers, no CCTV cameras or guards is still a risk for parents. This fear does not only
arise from chaos but also from the insensitivity of society. The daily incidents and news
of molestation in the news deepen this fear.
Apart from all this, society's priorities regarding education are also not clear. If a boy
studies, it creates the 'future of the family’, but if a girl studies, it creates the ‘fear of missing
the marriageable age'. This mentality is still deeply prevalent in rural areas. Girls'
education is considered more of an ‘'expense' than a ‘'benefit'.
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Now if a daughter leaves school under these circumstances, is it her fault? Or is it a
collective  mistake - of the system, of societyy, and of us?
The solution to this situation will not be only government schemes but concrete
implementation. First of all, it has to be ensured that there is a higher secondary school
within a radius of three kilometers from every village. This basic educational infrastructure
is the right of every child.
Transport facilities are as important as the presence of a teacher. If girls cannot reach
school, how will they study? The government will have to ensure options like school vans,
girl  student bicycle scheme or 'school pass' in public transport.
The necessity of clean and usable toilets in every school should not be just a part of the
‘Clean India Mission' but should be the basis of the true essence of 'Beti Bachao, Beti
Padhao'. The local administration should be made responsible for the appointment of
female staff, regular inspection and cleanliness.
For security, the presence of women teachers should be increased in every school.
Security guards, CCTV cameras and parents' participation in the school premises should
be encouraged. This step will not only give assurance of safety to the daughters but also
mental peace to the parents.
Along with this, the buildings and infrastructure of schools should be developed with
guality and not just for the sake of formality. Library, computer room, science laboratories,
playground - all these should be standard parts of the school.
Another important point is digital education. The pandemic has shown that those who do
not have mobile, internet and electricity are left out of studies. Digital literacy and
availability of equipment in rural schools is no longer a luxury, but a necessity.
The education department should make a regular list of girls who have dropped out of
school. It should be the responsibility of the administration to visit their homes to find out
the reason, motivate them to come back, and take the parents into confidence.
At the same time, society too will have to introspect. Why do we want to educate our
daughters — for jobs, for marriage or for self-reliance? As long as society's answer
remains unclear, the solution will also remain incomplete.
The administration, society and the family will have to take the responsibility to ensure
that no girl is deprived of education. This does not only mean opening schools, but also
taking full responsibility to ensure that the girl goes to school and stays there.
If 'Beti Bachao, Beti Padhao' is not to remain just a line on a banner, then it has to be
transformed into a joint effort of panchayats, school committees, teachers' organizations,
parents and students. Only then will a society be created where no daughter will be
deprived of education.
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Wd Bied! dfear: T B HH a1 QTS IH?

https://webvarta.com/articles/girls-school-dropout-india/

By Webvarta Desk | August 4, 2025

et it Bre I ¥ WA Fa GSH, et IR W BT 2 “39% asieal @d d
TR gt FERT?” “ddl Ugreir &1 U fehare! ¥ Ugd I I1ieq”
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TIPR, YUICHIT AR 3R HaldE 8, et st & arfior HRd &1 s 3R gead

B T TS ot ©)




THE WIRE HINDI, Online, 5.8.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

The Wire Hindi
TR U §8 eu1sll & TATTSRH & Repis ward] ¥ STl JaTd @S $3d @

2024 ¥ 3(d TP BURNTG H ATHT 589 TANT AR Ol Iob ©, FoTTH 3MTH TR, YRET 9 3R
ATSaTE) el M §. 3fhd SURFIG H o-IHR H g8 D Hldl BT HTHT 54% 3R 39
3fafd & SR WAAT-ITaTe J Taifera Wil &1 TTHT 80% BRI 8. A 3fiche U et
QBT TR B T FaTd I61d &; FRA 1 DI 872

https://thewirehindi.com/308251/nhrc-records-of-the-killings-in-bastar-raise-more-
questions-than-answers/

IR €| 04/08/2025
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